IN THi CiilTRAL ADALNASTRATIVE TAIDUNAL, JALPJA BaiChH, JAiPUR.

OA no,351/94 with ¢t Date of >rder 23,11,94
MA no, 379/94
Amarlal Verma 3 Applicant
v/s
Union of India & Others $ Respondents
CORAY

Hon'ble Mr, Gopal Krishna, Moabar (Judicial)
Hon'ble Mr, B,N, Dhoundiyal, Manber (Administraetive)

For the Applicent Ar, K.L. Thawani
Ms, UD, Sharna

PER HN'3LE MR, GUPAL KMISEMA, MEMB82R (JUDICIAL)

For the Raspondants
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In this application u/s 19 of the Adninistrative
Tribunals Act, 1935, the applicent has mainly prayad for
continuanca in the Supervisory past of HSG Grad2 I in the
Postal Department,

2. The laarnad counsal for tha partias agres that th»

applicwt?s case is fully covered by a decision rendz:ra:d by
thy Bangalore Bonch »f the Tribunal in the ces2 of Smt,

Leslania Jacob & CQthars V/s Uni n of India & Oth ’TS repsarted
in 1993(3) SLJ CAT 514 Tha issus is whethar thhaJ'Zsh:fection
greds for which an =2mploy2e b2eom2s eligible after 25 ylars
of service csn be donisd to those who had sescured pronotion
earlier on morit basis undar th2 1/3 quota and have not
complatad 245 years of ssrviee, The issu2 has bsen squarnly
dealt with in the decision‘fcited supra, which was followad
by the Principal Bench in OA no, 177/93 decided en 17,5.94
and Jaipur Bench in OA no, 113/93 dscidsd on 19,.8.94, W
therefora, allow this application with tha f£511 wing
directions to the raspondents.

i) In implemanting tho BCR schemd, th2 casa of
the applicent, who 45 sanior in Grade.lI, by virtue
of his promation ageinst 1/3 merit quota, cmparaed
to ths othar officliasls promotad to Grads II under
OTBP schems, should be considersd for pronation
G
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to Grade III in scals &, 16002500 in his tumm

as por his seniority, whanovayr his erstvhils juniors
in Grado II are considoerad for promotim to Grade 11X
by virtuc of haeing comploted 24 yosars of service in
the basic grad2, without insisting on the applicant
complating the minimum proserib2d wears of service

in the bastc grade, All other conditions of BCR
scheme excopt the length of service will howevar be
appliccblo while considaring his promotion to

Grade 111,

41) Consequently, in casc th» applicant is found
guitaeble for such pranotion, ks shall be promotad
to Grade I1I w,2.f, tha dat2 his erstwhile juniors
were pramoted fron Grad> II to Grade IXI wkth all
consaquential bonefits including seniority and
arrears of pay and allowances from such dates, He
should also b2 put on supsrvisory duties depending
on his seniority,

411)The BCA scheme should bs modifiad suitably to
protoct tho interest of tho officlals 1ik» tho
applicant for his pronotion from Grade 1I to Grade III,
iv) The above diroctimns shall be corplicd within

a paeriod of four months from tho date of recsipt of
a copy of this order,

v) 1n the conspoctus and circumstances of the case
the request of tho applicant for grant of intarest
on the grrears of payment as duo and cost of
;ppucatlon is rojscted,

3¢ The MA no, 379/94 for condonation of delay is

also @llowad,
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